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SHRI BHAGWAT JHA AZAD: I think 
the hon. Member knows thai there are 
autonomous bodies in this country wheie the 
Ministers are Chairmen. He should consult 
the rules and then speak. 

MR.  CHAIRMAN:  Next  item. 

THE PRESS AND     REGISTRATIONOF 
BOOKS    (AMENDMENT)    BILL, 

1967—continued. 

[THB DEPUTY CHAIRMAN in the Chair. 1 

SHRI A. D. MANI (Madhya Pradesh) : 
Madam Deputy Chairman, when the House 
adjourned yesterday, I had started making a 
reference to the office of the Press Registrar. I 
am now taking this opportunity to make a few 
observations on the need or otherwise of 
continuing the office of the Press Registrar. I 
would like to draw the attention of the 
Minister to page 397 of the Report of the 
Pres* Commission. In paragraph 1040, on 
page 397, .he Press Commission observes as 
follows: — 

"We consider that the whole ad-
minis+ration of the Press and Registration 
of Books Act requires to be overhauled. In 
the course of our work we found that, apart 
from the differences in practice in different 
States, there is a general laxity in the 
checking of the filing and the registration 
of books and periodicals. It has been a 
matter of great difficulty to us to get the 
files of copies for scrutiny of the . ntents 
and even to verify whether & paper is 
currently published or not." 

Then it goes on to say: — 

"It should be the 'business of the 
registrar to have a complete register of all 
the newspapers and periodicals, news 
agencies and advertising agencies in the 
State. It should be made obligatory on them 
to register themselves under the Act and if 
they fail to do so, they 

should be ineligible to carry o*. the 
business." 

Further it says: — 

"The declarations to be made by them 
should include a statement on the lines 
indicated in Appendix XXIII of the capita! 
structure and the staff proposed to be 
employed in the venture and the Registrar 
should have authority to call for any 
additional factual information." 

Madam it  will  be  seen from this paragraph 
that what the Press Commission had in mind 
when it suggested the creation of the office of 
the Presa Registrar was  to  have  a  bureau of 
statistics    about    the   press in India. We 
never imagined at that time that the Press 
Registrar would come to be clothed with 
powers which we never wanted him to exercise 
at that time. At present, the Press Registrar is a 
person who determines the newsprint quota of 
newspapers.    With due respect to the hon. 
Minister of Information and Broadcasting, and 
the Prime Minister,  anybody may say that the 
managers  or   editors  of     newspapers are not 
afraid of them-    But they are afraid of the 
Press Registrar, because he is the man who 
determines whether a newspaper in going to 
have twenty tonnes more or twenty tonnes less.   
I would suggest that the hon. Minister of 
Information and Broadcasting make an in 
cognito visit to Udyog Bhavan and find for 
himself the queue of newspaper magnates  
standing in line    to have a darshan of the 
Press Registrar. 

Madam, I would like to mention here that 
in Brazil, some years ago, the right of a State 
to control the distribution of newsprint was 
used by the State concerned to extinguish a 
newspaper. At present we have a broad-
minded Government but we do not know 
what future is in store for this country. For 
examnle, if a Government comes into 
existence which is not sworn to democratic 
values, it may well happen that the office of 
the Press Registrar will be misused to 
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strangle newspapers.    Even as it is, there are a 
large number of      complaints made against the 
office of the Press  Registrar   that there  is     
some element of discrimination in the dis-
tribution of newsprint.   Secondly, the Press 
Registrar also maintains the circulation  record  
of newspapers.  Some of the circulation figures 
quoted in the report of the Press      Registrar     
are fanciful, because the Press Registrar does not 
have the staff with him to check up the accuracy 
of the rircuia-tion claims of newspapers.   We in 
the Press Commission never expected at that time 
that the Press     Registrar would  become   the  
Audit  Bureau  of Circulation  for the 
Government      of India and  would certify  the  
figures of circulation on the basis     of    the 
figures  supplied  by  newspapers.   Regarding 
the accuracy or otherwise of the circulation    
figures,     the     press should set up its own 
organisations as the big newspapers have done in 
the Audit Bureau of Circulation which is 
functioning in Bombay and which has a   large  
number  of  members   on   its rolls and which 
checks the circulation figures  claimed by those    
newspaper member*. 

Madam, the Press Registrar has also, as a 
result of administrative practices, been vested 
with the power to enter the office of a 
newspaper at any time of the day and night to 
check up the circulation claims  of 
newspapers.      I quite concede that a number 
of false circulation claims have been exposed 
as a result of the scrutiny made   by the Press  
Registrar.   1  have nothing personal at all 
against the incumbent of the office of the 
Press Registrar;   I am only talking about the 
institution of the Press Registrar, which goes 
far beyond anything that the Press Com-
mission had recommended. 

Madam, if you come back to the Bill, the 
Bill wants the Press Registrar to maintain 
statistics of declarations by newspapers. I 
would advise the Minister of Information 
and Broadcasting to divest the Press 
Registrar of all those functions which 

have been added on to him and salt him to 
confine himself to the work of maintaining 
statistics of    newspapers in the country. 
Even as it is, in spite of the creation of the office 
of Press Registrar, as I found when I went on 
tour for inquiry as a member of the Small 
Newspapers Inquiry Committee, the States are 
not maintaining up-to-date statistics  of 
newspapers.     Th« Press Registrar has to 
depend on the information supplied by    the 
State Governments.      There are no branch 
offices of the office of Press Registrar in the 
various State     capitals.     So, naturally, the 
Press Registrar has to function as the reservoir 
of information given to him by1 the State GOT-
ernmenti. 

Madam, the Press Registrar should confine 
himself only  to the work of tnaintaing statistics, 
and I am appalled at the idea that the 
Information Ministry should have such an 
omnibus control over the press in the form of 
the  Press  Registrar.   We  are  having a 
democratic Government and I would suggest 
that  all  those powers     that have been given to 
the Press Registrar should be transferred    to 
the Ministry of Commerce, so that my hon. 
friend,   Mr.   Shah,   need  not     bother himself 
about    the     distribution    of newsprint and so 
on.      I      further feel     that     we     have 
come     to a     stage     in     the 
development of      democracy      when 
newsprint should     be     freely     made 
available to newspapers, because the    amount 
of money  that we are spending on newsprint  is 
not      large.   We     are spending nearly  1| 
crore    of rupees on the Administrative Reforms 
Commission,  and  we  are  spending lakhs of 
rupees  on the various committees appointed  by 
the     Government      of India.    So  one   or 
two  crores   more spent  on  the  distribution of 
newsprint  is   not   going  to  endanger   the 
financial stability of the Government of  India. 
This  is  my  suggestion.   In any case, I do not 
want the office of Press Registrar to be vested
with  "11 these powers because they, are  liable 
to be misused,    and that will    brinf 



 

[Shri A. D- Mani-j 

Government of India in the matter of 
distribution of newsprint. 

1 hope, Madam, that as a result of •the Bill 
which is now before the House we would have 
a vigilant press which will come into 
existence in •the State of Kashmir. Perhaps 
Members of the House are not aware of the 
fact that the few newspapers or journals 
published by the supporters •of Sheikh 
Abdullah get the widest circulation in the 
State if the circulation of a newspaper 
propounding a certain point of view is taken 
as an indication of the support of the public of 
Kashmir, but this indication is very ominous 
from our point of view to the people of 
Kashmir, because they do not have the 
facilities to try and utilise all means at their 
disposal to put through their other points of 
view even by bringing out wall newspapers, as 
I said yesterday. 

I hope that the Minister of Information and 
Broadcasting would also persuade the 
Government of Kashmir to come within the 
ambit of advice of the Government of India in 
regard to the regulations and restrictions 
which they may impose on the press. As far as 
Kashmir is concerned, at present the State 
Government takes all decisions, but we find 
that some decisions are arbitrary, and some 
unnecessary restraints have been placed on 
the freedom of opinion in Kashmir. I feel that 
in the interests of India, in the interests of the 
unity of India, the State of Jammu and Kash-
mir should accept the advice of the Goverttn 
ent of India. 

With ihese words, Madam, I support this 
Bill, and I hope that as a result of this Bill 
more newspapers would come into existence 
to serve the  people of  Jammu  and Kashmir. 

SHRI MULKA  GOVINDA REDDY 
(Mysore): Madam  Deputy Chairman, I was 
not satisfied with the plea made by the 
Minister yesterday that because <of some 
administrative difficulties this 

Act was not enforced in Jammu and Kashmir. 
Now, before the Government of India notified 
1st of November, 1965, as the date on which this 
Act came into force in Jammu i and Kashmir, 
they must have had consultations with the 
Jammu and Kashmir Government, and when the 
Jammu and Kashmir Government now pleads 
that they could not enforce this Act because of 
certain difficulties, it shows the utter incompe-
tence of the Kashmir Government. This is a very 
important piece of legislation that has been now 
made applicable to the Jammu and Kashmir 
State. It is time that all laws passed by 
Parliament are made applicable to Jammu and 
Kashmir automatically without any special 
power being taken not to apply those laws to the 
State of Jammu and Kashmir, and the proper 
integration of Jammu and Kashmir into the 
Indian Union, as any other State in India, should 
once and for all be decided upon. The case of 
Kashmir should not be left hanging for the 
international authorities t° play with the status of 
Kashmir. 

Madam Deputy Chairman, the press in 
Jammu and Kashmir, we know, has not been 
properly developed. So, proper facilities must be 
afforded to the persons who want to start news-j   
papers,  journals,   etc. 

With regard to allocation of newsprint, I do 
not agree with Mr. Mani when he says that the 
Registrar of Newspapers should be divested of 
this authority, and it is because he is the 
person who knows how many copies of any 
particular journal or newspaper are being 
circulated by a particular newspaper, and he is 
the proper authority to assess the quantity, of 
newsprint jre|quir)ed for any newspaper. The 
Commerce Ministry comes into the picture for 
enforcing the allotment made by the Registrar 
of Newspapers. I agree with Mr. Mani that the 
Government of India should not hesitate to 
spend more money to     import     newsprint. 
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The newsprint that is now available is again 
being sold in the black-market as the demand 
is more. So it is necessary, in order to have 
more newsprint for the newspapers, that the 
Government of India should spend more 
money for importing newsprint and 
particularly the small newspapers, weeklies 
and monthlies, should get preferential 
treatment in the matter of allotment of 
newsprint. I would like to add that there is 
some discrimination in the matter of 
advertisements that are given to small 
newspapers: and particularly the language 
newspapers. The authorities in Delhi, 
whenever a case is referred to them for giving 
advertisement, seek the opinion of the State 
Governments. In many cases, the State 
Government does not recommend giving of 
advertisements to any newspaper which is 
critical of the State Government's policies. 
This is a very old method of encouraging only 
those papers who blindly support the 
Government in power. The paper's merit 
should be decided on its own merit. Whether 
the paper that is now being published by any 
particular individual or association does 
conform to the standards laid down, whether it 
is a paper that should be read by ordinary 
people in this country or not, whether it 
publishes obscene matters, whether it caters to 
the needs of certain sections of the people or 
not—these are matters that can be judged by 
the Bureau itself instead of asking a State 
Government to make recommendations 
whether a particular paper or journal deserves 
advertisement or not. It is always the case 
with a State Government not to recommend 
papers or periodicals for such advertisement if 
those papers are critical of the State Gov-
ernment's policies. 

I would like to bring to the notice of the 
Minister that one 'Vishala Karnataka', a 
Kannada daily in Hubli has a large circulation 
in the Mysore State and is one of the good 
newspapers in the Mysore State but just 
because it is critical of the   Congress 

Government in Mysore, the State Government 
refuses to make any recommendation. When 
this question was raised here, the authorities 
concerned with the allotment of advertisement 
say that the present rules restrict them not to 
give advertisements to any paper which has 
not been recommended by the State Gov-
ernment. Whatever might be the reason for 
such rules at that time, they have no relevance 
now. I therefore ask the Minister to review the 
whole question and see that the promise that 
he made some time back that a fair proportion 
of the advertisements will be given to 
weeklies and language papers is kept up. 
Thank you. 
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THE DEPUTY CHAIRMAN: Now il is 
time for lunch. The House stands adiourned 
till 2-30 P.M. 

The House then  adjourned for 
lunch at one of the clock. 

Tbe House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN 
(SHRI AKBAR Au KHAN) in the Chair. 



375      Press and Registration              [ RAJYA SABHA ]          of Books (Amendment) 376 
Bill, 1967 

 



377     Press and Registration             [ 14 FEB. 1968 ]   of Books (Amendment)      378 
Bill, 1367 

 



379    Press and Registration   [ RAJYA SABHA ]   of Books (Amendment)      380 
Bill, 1967 

 
SHRI ARJUN ARORA (Uttar Pradesh): Mr. 

Vice-Chairman, Sir, this Bill has a correct 
objective. The objective is to bring the press in 
the State of Jammu and Kashmir in line with the 
press in the rest of the country as far as 
registration of newspapers is concerned but this 
Government has somehow developed a habit of 
doing correct things in an incorrect and 
unconstitutional mariner. I personally feel that 
this Bill, even if it is passed, will be illegal and I 
am sure it will be passed because .... 

AN HON. MEMBER: And you will vote for it 
also. 

SHRI ARJUN ARORA: I will have to unless I 
decide to quit my party and I have not yet decided 
to do so. 

The Bill will be passed but it will be illegal and 
if somebody goes to the Supreme Court the Act 
will be declare null and void and struck down as 
bad in law because this Bill seeks to prolong a 
period which has already expired. You can 
prolong a period during its existence; you cannot 
prolong a period three years after it has expired. 
The period for registration under the 1965 
Amending Act was two months from the first of 
November. If there were any practical 
difficulties—and there were certainly practical 
difficulties in 1965 in the State of Jammu and 
Kashmir because of the Pakistani aggression— 
these  difficulties  were  known to the 



 

Government. They were known to the then 
Minister for Information and Broadcasting 
who was no less a person than the present 
Prime Minister of India. They were well 
known and this House was in session in 
November and December 1965. A Bill to 
prolong the period of two months to two years 
or 20 years—whatever the Government 
thought proper—should have been brought 
before this House in 1965 before the period 
expired. Now it is a travesty of law for the 
Government to bring forward a Bill m 1968 to 
prolong the period of two months which began 
on 1st November, 1965 and expired on 31st 
December, 1965. That period cannot be pro-
longed now. A separate legislation should 
have been brought. The Government is trying 
to make amends for its previous mistake of 
1965 now. So I personally feel, Sir, this Bill is 
bad in law though I fully support its objective 
that the Press in Jammu and Kashmir shouM 
be brought in line with the Press in the rest of 
the country and the provisions for registration 
should be applicable to the Press in Jammu 
and Kashmir just as they are applicable to the 
rest of the country. I, however, do not agree 
with Mr. Niranjan Varma that there should be 
special pabandi on Press in Jammu and 
Kashmir. 

SHRI ARJUN ARORA: Mr. Varma 
mentioned the irresponsible behaviour of a 
section of the Press in Jammu and Kashmir 
and in that connection he wanted certain 

pabandis. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh): What is pabandi? I want to know. 

SHRI ARJUN ARORA: Restriction. I 
personally feel that if we go out searching for 
irresponsible sections of the Press they will be 
found not only in Jammu and Kashmir but in 
many other parts of the country. In this 
country, our Constituent Assembly, our 
Parliament has given certain rights to the 
Press and we rely upon public opinion to 
correct the Press. We rely upon the realisation 
of its own responsibilities by the Press. We do 
not rely upon pabandis. So, I would submit 
that while the Press in Jammu and Kashmir 
should be brought in line with the rest of the 
Press in the matter of registration, I oppose 
any m^ve for imposing any special restrictions 
on the Press in Jammu and Kashmir. Of 
course, the yellow Press is on the increase in 
the country. Somehow the more irresponsible, 
the more obscene, and the more sensation-
mon-gering a paper is, the more its cir-
cu^tion. That tendency must be curbed, not by 
law, but by other means. 

Mr. Varma is also opposed to the location 
of the Office of the Press Registrar at Simla. I 
think it is a wrong type of opposition. 

SHRI A. D. MANI: On a point of 
information, the Press Registrar stays in 
Delhi, but a part of his office, his main office, 
is in Simla. 

SHRI ARJUN ARORA:    I am coming to 
that.    Simla is as much a • of this country as 
Delhi is, as Nagpur is, as Bhopal is. 

 

SHRI ARJUN ARORA: I am coming to 
that. He is very much concerned about the 
people who have to work in the head office at 
Simla, when it is snowing outside, but he does 
not seem to realise that this country has many 
parts which   have   more snow 
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SHRI ARJUN ARORA: You used the 
word 'pabandi' about half a dozen times in 
your speech. 



 

[Shri  Arjun Arora.] 

than Simla. Does he not think that at the 
moment all our brave soldiers, who are 
guarding our frontiers with China, have to 
face snow for the whole year? More and more 
offices should be located in places like Simla, 
Mussoorie and Naini Tal, because these hill 
stations have got beautiful buildings and a 
bracing climate and, of course, snow which is 
considered to be good for health. 

IRI A,  D.  MANI:     He  does not like 
that. 

SHRI ARJUN ARORA: It is better than 
loo. It is better than the sweltering heat of 
Bombay or Madras and more and more offices 
should be located at Simla. The Press Regis-
trar, who has his office in Simla, but stays in 
Delhi to be able to visit Gaylord restaurant, 
should be made to stay at Simla. This 
tendency of officers working in Delhi should 
be curbed and the Press Registrar should be 
made to stay at Simla, where his office is. This 
practice of maintaining an office at some other 
place and a skeleton office in Delhi to work 
for promotion should be curbed. 

The morning and yesterday Mr. A. D. Mani 
took the opportunity to make certain useful 
suggestions about the Press in general and the 
working of the Press Registrar in particular. 
The office of the Press Registrar was created 
as a result of the Report of the Press 
Commission. The Press Commission wanted a 
radical change in the administration of the 
Act. The only radical change that we ha\-e 
witnessed during the last fourteen years is that 
there is now one composite Press Registrar for 
the whole country. For the rest no radical 
changes have taken place. T would like the 
Minister to tell the House how he proposes to 
carry out the other recommendations of the 
Press Commission. 

The Press Registrar is supposed to 
collect information about the capital 
structure,  staff,  etc.,   and  he has  got 

authority to call for any other information  
which  he  considers  desirable and useful.    I 
want to find out from the hon.      Minister     
how the  Press Registrar is utilising his    
powers.    Is he  conscious  of  the  growing  
change in the capital structure of the Press in 
the country?   Has the Press Registrar  
collected     facts  relating  to  the growing   
control     of  the     monopoly over the Press    
in    the  country  and what are his    proposals 
to curb the growth of monopoly    in this 
important   medium?     I   find   that      rather 
than    prepare     plans     for     curbing 
monopoly    control    over    the    Pres? in the 
country,  the  Government and its   Ministers     
are     encouraging  the growth  of    monopoly.    
On the 26th January many good things have 
happened in the    country,   but this year on 
the 26th January a very bad thing happened at  
Ahmedabad,  when 'The Times of India  and  
'The  Indian Express' brought out their    
Ahmedabad editions.   These are chain 
rewspapers owned  by  the  jute  barons.    One  
of them is owned by those people  who were   
exposed      by   the   Vivian-Bose Commission 
and still they are powerful  enough     to  go  
and start a new edition of their papers at 
Ahmedabad. Unfortunately,     the  person  to  
inaugurate it is not a money bag, but the 
Finance Minister of India.    It is disappointing 
that this paper, 'The Times of India.'    which    
is being published simultaneously from Delhi 
and Bombay, is now also being published from 
Ahmedabad.       Was     any     newsprint quota 
given for the publication of the Ahmedabad 
edition of 'The Times of India' and 'The Indian 
Express'? It is either  based  on  the     misuse  
of the quota given for the earlier editions of 
these papers or it is based on black market  
newsprint  and  here  we  find the  Finance  
Minister  and  the  Chief Minister of Gujarat 
going and inaugurating these editions.    That 
makes it obvious   that  our Ministers  are  not 
conscious of the growth of monopoly control 
over the Press. They are helping monopoly to 
grow.      They    are helping the jute  barons     
and     the cement  barons  to     control     
public opinion and thus thwart the socialist 
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plans and    progress    of    the country. That 
is something very serious. 

3 P.M. 
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THE. MINISTER OF INFORMATION AND 
BROADCASTING (SHRI K. K. SHAH): Mr. 
Vice-Chairman, I am obliged to the hon. 
Members lor having supported the Bill The first 
explanation that I owe to the House on behalf of 
the Government of Jammu and Kashmir as to 
why it was not possible for them to carry out the 
requirements of the amended Act within two 
months is that k friends are aware that 
disturbances took place in Jammu and Kashmir in 
October and continued up to December. The Act 
was to come into force from the 1st November, 
1965 and therefore they were not able to apply it. 
The disturbances started in October, the time 
from when they were going to make those 
preparations. I hope the House will be indulgent 
enough to overlook the delay that has taken place 
in the Government of Jammu and Kashmir. 

AN  HON.  MEMBER:  The  trouble started in 
August. 

SHRI K. K. SHAH: Yes, in August. 



 

[Shri K. K. Shah.] 
Now, a number of points have been made.    

I will take firstly Mr. Arjun Arora's    point.      
According to    Mr. Arjun Arora,  the     Act     
is     illegal because the     extension     asked  
for after the period of    two months is over.   
May I request Mr. Arjun Arora to  go  through  
the original Act  and the amending Bill.   The 
original Act, Section 5A, contains the words—
"No person who has made."   It   must be 
remembered, when these, words    are 
interpreted,     that      Section  5A  has been 
specially included in the amending Act of 
1965 because it  applies  only to  the  existing  
printing  presses  and papers; for the new 
printing presses and papers, Sections 3     and 
4 will apply.   Therefore, this applies to the 
existing presses and papers. Now, no person 
shall keep the    press in his possession, which 
has been registered under section 4 of the 
Jammu and Kashmir  State  Press     and  
Publications   Act,   S.   1989.   These   are   
the papers  and printing     presses which are 
registered under the Act of the State of Jammu 
and Kashmir. When the new Act is  extended,  
what     is intended is that    the ^period of two 
months be provided    to them after the 
publication of    the date of the Act coming 
into force, within which they have got to 
register. Now, these words 'after the expiry of  
a    period of  two  months  from     the  date  
of  i commencement  of     the     Press  and 
Registration of Books   (Amendment) Act,  
1965 unless before    the expiry of that period'  
are to be taken out and they have to be     
replaced by 'after the 30th day of June, 1968...' 
He should get it    registered before the 30th    
of    June,  1968.   Otherwise, after the 30th 
June, 1968, he will not be able to keep the 
same press for carrying on the    same paper.    
The period,   according to the amendment 
•which 1 have given, is extended    to 
December,  1968. Therefore, my hon. friend 
should have noted that it is the Act which is 
amended. 

The same point     was there whether     the     
Notification     could     be 

amended. The Notification cannot be 
amended because the Government 
of India having exhausted all powers 
given under the Act cannot revive 
those powers once they have been 
exercised. But so far as the Howe 
is concerned, it has a right to amend 
the Act and the amended Act will 
now apply, which will give time up 
to December, 1968 and I am sure 
my friends ____  

 
SHRI K. K. SHAH: No retrospective effect 

is necessary because the amended Act was 
creating a liability and since the amending. 
Act could not come into force, no liability 
was created.    The new law ... 

SHRI ARJUN ARORA: It did come into- 
force. 

SHRI K. K. SHAH: It cannot come into 
force. 

SHRI ARJUN ARORA: It came into force 
in law though you cannot implement it. 

SHRI K. K. SHAH: I wish my friend 
appreciated what I had said before the House. 
The Government of India publicised the date. 
Now, under Section 20 read with Section 6A, 
a Notification had to be issued by the State of 
Jammu and Kashmir notifying the authorities 
before whom the declaration was to be made 
and it was the lack of notifying the authorities 
before whom the declaration was to be made. 
That is why the press owners and the news-
paper owners could not take advantage. 
Therefore, the fault was not on our part but on 
' Jammu and Kashmir Government's part and 
therefore, no liability could accrue. 

Now, Sir, suggestions have been made. I 
will start with Mr. Mani's suggestions. It is a 
good thing that this occasion has been    
utilised for 
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pointing out certain    difficulties, and I get 
an opportunity of    explaining what  the  
position is.    Now,  so  far as  newsprint   
quota   is      concerned, my friend, Mr.    
Mani,    was  worried that it should not be 
entrusted to the Registrar  of     Newspapers.    
And he also has a feeling    that he is more 
powerful than the Minister    myself. I am 
glad that he has said that the Minister is not 
powerful; the Minister is not.   But this is the 
work that the Registrar has  to carry out.   
The Registrar is not a clerk who registers 
newspapers.    The Registrar of Newspapers 
is intended for the purpose of keeping a track 
of how many newspapers have come into 
existence and what is their circulation and   
therefore, what will be the requirement of 
newsprint.    We are importing newsprint.    
My   friend  says     newsprint must be made 
free.   May I point out that we  are spending 
Rs.  13 crores on importing newsprint?    
Since    he is associated with a   newspaper 
personally, would he not agree that    a large 
percentage of this    newsprint, which is 
intended for the purpose of conveying the 
news     and views    to the people    and that 
is why such a huge amount of foreign 
exchange is spent on it—is utilised for 
advertisement?   Does he not know what per-
centage of this newsprint is used for 
advertisments?    Sixty    per    cent,    in 
some cases, and in some cases   more than 60  
per cent, is utilised for the purpose of 
advertisements. 

SHRI A. D. MANI' Sir, unheard of 
burdens are put on the newspaper industry 
in the form of wage board awards. This is 
one industry where the selling price is not 
linked up with the cost of production. They 
have linked up the D.A. with the cost of 
living index. How are the newspapers to live 
except by having advertisements? 

TK MINISTER OF LABOUR AND 
REHABILITATION (SHRI JAI-
SUKHLAL HATHI): They were doing it 
before the Wage Board or after the Wage 
Board? 

THE VICE CHAIRMAN (SHRI AKBAR 
ALI KHAN): Mr. Mani, are you talking of 
the employers or the emplyees? 

SHRI A, D. MANI: both. 

SHRI K. K. SHAH: I am 5lad my friend, 
Mr. Hathi, has pointed to Mr. Mani how lame 
his argument is. This was being done before 
the Wage Board award came into existence. 

Are there not newspapers which have been 
able to look after themselves economically 
utilising only 4* per cent of its space for 
advertisements? And would you not agree that 
those which are utilising more space are 
making good profit? I am sure after hearing 
this explanation of mine, my hon. friend, Mr. 
Mani will change his method of thinking and 
will agree that the Registrar of Newspapers is 
the authority who has to be entrusted with the 
distribution of newsprint. So far as his powers 
are concerned, there is a Newsprint Advisory 
Committee with representatives of producers 
of newspapers on it. Even a new policy is 
decided in consultation with them, after taking 
int© consideration what they have got to say 
.... 

SHRI MULKA GOVINDA REDDY: Mr. 
Mani must be there. 

SHRI A. D. MANI: I am a member of that 
committee. 

SHRI K. K. SHAH: Now I have explained 
to the House the point made out by Mr. Mulka 
Govind* Reddy about the incompetence of 
the Government of Kashmir. Probably he lost 
sight of the fact that the disturbances started 
in August 1965 .   .   . 

SHRI MULKA GOVINDA REDDY: You 
did not mention that while moving this Bill. 

SHRI K. K. SHAH: Let me have 
something later on to tell you also. Now, I am 
glad he said that the Registrar should not be 
divested of the authority of distributing the 
newsprint. So far as the point about the 
newsprint being sold in black-market, 
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[Shri K. K. Shah.] 
is concerned, I am glad to tell him that as far 
as this year is concerned there is no sale of 
newsprint in the black-market. In fact, some 
of them have not lifted the newsprint. That 
itself shows .   .   . 

SHRI A. D. MANI: No money. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
They have no money. They are bankrupt like 
the Government of India. 

SHRI K. K. SHAH: Mr. Dahyabhai Patel 
is always in the habit of having a dig at us .  .  
. 

SHRI DAHYABHAI V. PATEL:   He 
is not meeting my point. 

SHRI K. K. SHAH: I am meeting his point. 
I was saying that newsprint is not being sold 
in the black-market now. If it were sold in the 
black-market then they would have found 
money even by borrowing to lift the 
newsprint. But the fact that the newsprint has 
not been lifted shows that there is no black-
marketing in newsprint. 

So far as monthlies and advertisements in 
language papers are concerned, I am sure if 
he makes enquiries he will be very happy to 
know that more than 80 per cent of the space 
utilised by us is given xo language papers. 
And in terms of money also, we have now 
come up to 50 per cent. We are making every 
effort. 

Then about the rates since all newspaper 
owners insist upon their rates being accepted 
by us, naturally the big newspapers have 
higher rates and the small newspapers have 
lower rates. Therefore, so far as distribution 
of money is concerned, there is a little 
imbalance from the point of view of small 
newspapers. 

Now, it is true that we are consulting the 
State     Governments  before 

giving adverisements. But I can assure the 
hon. Member that it is not always that the 
State Governraens' opinion is accepted by us .  
.  . 

SHRI A. D. MANI: They are not reliable? 

SHRI K. K. SHAH: I will not say 'they are 
not reliable.' But it is not always accepted. So 
far as the case mentioned by him—Vishaia 
Karna-taka—is concerned, he will be glad to 
know that we have started releasing them 
advertisements from August 1966. It was 
stopped only from June 1965 to August 1966, 
and there were valid reasons for it. The case 
was then reviewed and the advertisements are 
now being released. 

SHRI MULKA GOVINDA REDDY: The 
valid reason was it criticised the Chief 
Minister of Mysore. 

SHRI A. D. MANI: One of the reasons, 
not necessarily the valid reason. 

SHRI K. K. SHAH: According to my 
record, it was because of tendentious writing 
and misleading stories. I have not got the 
details here. 

SHRI MULKA GOVINDA REDDY: It 
called a spade a spade. 

SHRI K. K. SHAH: You must be glad to 
know that from August 1966, they are being 
released advertisements. Now as far as Mr. 
Tariq's suggestions are concerned, may I tell 
him that the advertisements are released in 
good quantity to Kashmir newspapers? So far 
as starting of printing presses is concerned, 
this recommendation was made by the 
Diwakar Committee and this recom-
commendation was addressed to the State 
Governments. The State Governments have 
suggested an alternative that if the publishers 
would start presses by forming co-operative 
societies, then loans can be granted. But this is 
a point on which sufficient attention has to be 
paid and some method of help has to be found, 
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because a small newspaper cannot afford to 
own a printing press and unless facilities 
for priting newspapers is given, the small 
newspapers will not multiply, and the small 
newspapers must multiply in the interest oi 
making this democracy well informed. 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): What is the 
response of the State Governments? 

SHRI K. K. SHAH: They are not trying 
to encourage them. 

THE VICE-CHAIRMAN (SHRI I AKBAR 
ALI KHAN): Can you net j help them? 

SHRI K. K. SHAH: These are with-  
to the jurisdiction of the State   Gov-
emments and we may create unneces-  
sary complications.  

Now about the press releases, so far as 
Kashmir is concerned, P.I.B. h*nd-outs are 
released in Kashmir to tfie newspapers so 
that they may not Mare to depend upon 
news agencies. We are also trying to 
expand this fadtity to other papers in other 
parts of the country. 

So far as the remarks of my friend, Mr. 
Varma, are concerned I cannot say that 
there are no newspapers which are 
irresponsible. But has not become the 
monopoly of one section alone. Even in 
Kashmir, if my friend will be good enough 
to examine the papers on both sides, 
without taking names he will find that both 
have been responsible to some extent. 

Then Mr. Arora accused the Government 
of doing correct things in an incorrect way. 
May I point out that he also says incorrect 
things in a correct way, for example his 
saying tkat the Act is illegal? It is incorrect 
to say that the Act is illegal- 

THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN): He has said it is a 
correct way. 

SHRI K. K. SHAH: Yes. It has been 
suggested that the RNI should stay in Simla. 
The RNI should not stay in Simla for the 
simple reason that the Registrar should be 
available easily to all the newspapers. 

SHRI ARJUN ARORA:If he decides the 
cases on merit on the basis of records, he can 
do so at Simla as well as he can do it at 
Delhi. At Delhi you want him to be available 
to the big newspapers, barons, for putting 
political pressure and other pressure. 

SHRI K. K. SHAH: My hon. friend's 
anxiety makes him forget that it will be more 
difficult for a small paper to go than for a big 
man to go and stay in an air-conditioned 
hotel. 

Now, Sir, he referred to the question of 
growth of monopoly papers in this country. 
He is a very well-informed man and 
understands everything. This task has been 
assigned to the Press Council and the Press 
Council has taken it in hand (Interruptions)- 
If it is taking some time, it is natural because 
this is a difficult question and it is better that 
it takes time but it should take a decision 
which meets the requirements of the present 
situation. And I want to assure him that the 
moment the Press Council takes a decision, 
we will not be found wanting so far as the 
implementation is concerned. He is very 
jealous of the autonomous position of the 
Press Coucil and the independence of the 
press. He would therefore like that such a 
decision is taken by the Press Council. 

SHRI ARJUN ARORA: It is not the job of 
the Press Council to find out wherefrom the 
newsprint for the Ahmedabad edition of 
these monopoly papers is brought. That is his 
business. 

SHRI K. K. SHAH: So far as the newsprint 
is concerned, it is true that I have not released 
the newsprint either to the edition of the 
'Times of India' or to the 'Indian Express' be-
cause I cannot do that. The newsprint 
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on the basis of the circulation of 1961 and the 
pages of 1958. I release newsprint only to 
such papers which are not chain papers. When 
this policy was decided, freedom was given to 
the newspapers within the quotas available to 
them to use it for a newspaper to be newly 
started by closing one paper or by curtailing 
the newsprint quota of one paper. Thus they 
can start another paper. If the Advisory 
Committee wants me to reconsider it, I am 
prepared to reconsider it. So far as the small 
papers are concerned, my friend ought to be 
happy to know that I have given to small 
newspapers 50 per cent, extra, I have given to 
medium papers 25 per cent, extra and to the 
big papers I have given only 10 per cent. That 
will show that the Government are taking 
sufficient care so far as the small papers are 
concerned. 

Sir, so far as Mr. Sinha is concern 
ed, he has pointed out certain difficul 
ties about registration. I can assure 
him that we have again looked 
into it. How the time taken is 
very small. The only difficulty 
is        that every        registration 
has to be sent to the State Governments 
because it is only the State Governments 
which can tell us whether there is a similar 
paper of that type there. We have been trying 
to impress upon them that the time should be 
curtailed as far as possible. 

So far as the certificate is concerned, today 
also a paper having a circulation of 2 thousand 
is not required to produce a certificate. Now if 
I extend this to 5 thousand as suggested by 
Mr. Sinha, he will realise the amount of 
newsprint that is likely to be misused. I do not 
say it is misused but it is likely to be misused. 
Therefore I hope he will understand our 
difficulties. 

So far as the Wage Board is concerned, the 
Wage Board Award, so far as the    working    
journalists are 

concerned, is statutory and binding subject to 
what the court says. I do not know what the 
court will do but subject to the directives of 
the court, the State Governments will be re-
quested to take the necessary steps. So far as 
the non-journalists are concerned, even 
though it is not a statutory award, those who 
know the union laws and labour laws know 
how to make use of it and I do not think there 
will be any difficulty. 

With these words I hope I have been able 
to meet the points that have been made and I 
hope the Bill will be accepted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN):   The  question 
is: 

"That the Bill further to amend the Press 
and Registration of Books Act, 1867, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN); We shall now take up the clause 
by clause conii-deration of the Bill. 

Clause 2—Amendment of   Section 5A 

SHRI K. K. SHAH: I beg to move: 

3. "That at page 1, line 10, *» the words 
and figures 'the 30th day of June, 1968' the 
words and figures 'the 31st day of 
December, 1968* be substituted." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR  
ALI  KHAN):   The  question 
is: 

"That clause 2, as amended, stand part of 
the Bill. 

The motion was adopted. 

Clause 2, as amended, was addfed to the 
Bill. 
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Clause 1—Short Title SHRI K. K. 
SHAH: I beg to move: 2. "That at page 1, 
line 4, for the figure '1967'    the    figure 
'1968'    be substituted." 
The question was put and the motion was 

adopted. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN):  The    question 
is: 

"That clause 1, as amended, stand part of 
the Bill." 
The motion was adopted. 
Clause 1, as amended, was added to the 

Bill. 
ENACTING FORMULA 

SHRI K. K. SHAH: I beg to move: 
"That at page 1, line 1, for the word 

'Eighteenth' the word 'Nineteenth' be 
substituted." 
The question was put and the motion was 

adopted. 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN): The question is; 
"That the Enacting Formula,    as 

amended, stand part of the Bill." 
The motion was adopted. The Enacting 
Formula, as amended, was added to the Bill-
The Title was added to the Bill. SHRI K. K. 
SHAH:   Sir, I move: 

"That  the Bill,  as  amended,    be 
passed." 
SHRI A. P. CHATTERJEE (West Bengal): 

Mr. Vice-Chairman, this Bill gives rise to one 
question that it is an amendment of an Act, 
namely, the Press and Registration of Books 
Act, 1867. Now those who are familiar with 
the history of the freedom struggle in India do 
know that for some time after the British 
came here, perhaps for that period the British 
did not think the Indians to be dangerous and 
that is why there was a free press in India but 
sometime after the first independence 
struggle, which is miscalled the Sepoy Mutiny 
of 1857 and still thereafter when the Indian 
national movement gained in momentum and 
force, 

we know how the Act of 1867 was enacted by 
the British in order to throttle the free press. 
Since 1867 this Act has been on the Statute 
Book and it is rather surprising that it should 
continue to be on the Statute Book even after 
India gained her independence after a long and 
hard struggle. I do not quite understand why 
this Government should be so much fond of 
the leftovers from the British imperialist days. 
Does it redound to our dignity? Does it re-
dound to our sense of national prestige to hang 
on to the Acts which were put forward by the 
British tc throttle our independence movement 
and in order to throttle our various 
movements? You know that this Act of 1867 
is still utilised by the Government not to give 
a certificate of registration to papers and 
journals which they think to be a little incon-
venient to them. In various ways it is done. 
You make an application for a declaration and 
that is not acceded to. That is never disposed 
of within even six months or even one year 
after it is filed. Sometimes these applications 
are unceremoniously rejected on some flimsy 
ground or another. In any event, whether these 
applications for declarations are rejected or 
not, the important question is this. Why is this 
instrument for throttling the free press still left 
and retained in the hands of the Government 
in spite of the fact that Article 19 of the 
Constitution clearly lays down that we must 
have freedom of opinion and freedom to 
express our own views? It has been held by 
the Supreme Court that freedom to express 
one's views which is enshrined in Article 19 of 
the Constitution includes and denotes freedom 
of propagation of your views by journals and 
papers. If that is so, then the provisions of 
Article 19 of the Constitution in principle and 
in substance do militate against the retention 
of such Statutes and the Press Act of 1867. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): You think there should be no 
regulation of any 



403    Press and Registration   [ RAJYA SABHA ]  of Books  (Amendment)   404 
Bill, 1967 

[Shri Akbar AH Khan] 
kind?    Even in countries which you respect 
there are regulations. 

SHRI A. P. CHATTERJEE: There might be 
regulations from the point of view of 
statistics, from the point of view of 
accounting but the regulation under this Act 
here goes beyond that. The power to refuse is 
also there. If only the statistical point of view 
or the accounting view is there, I could have 
understood it but the present Act contemplates 
more than that. It may be said that there are so 
many other articles which say that the 
freedom to express your views may be 
restricted in a reasonable way and this is also 
a reasonable way of restricting that freedom. I 
am not concerned with what the law courts 
will say on this point. Perhaps in a law court it 
is quite possible that the present Act of 1867 
may pass the test but that is not the point. The 
principle of propagating your own views and 
the principle of freedom of opinion are there 
in the Constitution and in view of that, 
whether legally speaking this law passes the 
test or not, I would submit that in point of 
view of the higher principles that are involved 
in the Constitution, from that point of view, 
the Press Act of 1867 should be withdrawn 
and a fresh Bill might be moved by the 
Information Ministry only for statistical or 
accounting purposes. I quite agree with the 
Minister that it is necessary for the Registrar 
of Newspapers to keep a check on what 
papers are being published and how. I am 
quite sure of that but it is one thing to say that 
that is necessary and something else to say 
that you have to file an application for 
declaration which may be refused by the 
Registrar. 

On the one side we find that there is the 
instrument of gagging public opinion retained 
in the Press Act of 1867 and on the other side 
we find there is the machinery for making the 
press a handmaiden of the capitalists. The 
press barons to whom Mr. Arora on that side 
has made a reference, are too well-known—
rather notorious.     We find  on the' one side 

the ordinary people, when they ask for 
declaration, are not given the declaration or 
certificate whereas the press barons not only 
get the declaration or certificate easily but in 
the matter of newsprint, you know the 
position. Who does not know about the 
newsprint scandal? They take newsprint 
showing circulation of 60,000 or 80,000 and 
sell in the black-market. Every newspaper 
man or person connected with the press knows 
this. This is the way the Registrar of 
Newspapers does hte job. The Registrar does 
not do the job of giving declarations to the 
new newspapers but when the press barons are 
concerned, they turn a blind eye to the scandal 
in which they engage themselves, that is, 
about blackmarketing the newsprint which is 
to be used for printing but which is actually 
used by the barons for blackmarketing and 
selling it at a huge profit to themselves. 
Therefore, what I submit is this. This piece-
meal legislation which the Ministry wants to 
introduce makes things worse. Let them apply 
their mind, if of course there is any mind left 
in the Treasury Benches or if there is any 
brain left in them. Let them apply their mind 
and let them see that a new democratic Press 
and Registration Act comes into being and let 
us have real freedom of expression of opinion. 
Let us have real freedom of expression of 
opinion by the small paper owners, medium 
paper owners and let the press barons be 
restricted in their  activities. 
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SHRI K. K. SHAH; Sir, so far as ray 
friend, Mr. Chatterjee, is concerned—for 
whom I have very great regard and respect—
may I remind him —as we have been saying 
always in law courts—that it requires brains 
to appreciate brains, and therefore such a type 
of remarks should not be passed. I can 
understand if he would have pointed out a 
particular clause of the Press and Registration 
of Books Act and then would have said that 
we should come forward with a new proposal 
or a new Act—I can understand that. In fact 
he has overlooked the fact that constant 
anxiety has been shown by my department to 
examine all such sections of the Act. He has 
only referred to one clause and that is about 
registration. Now may I point to the report of 
the Press Commission, to paragraph 1032 on 
page 394 where it reads— 

"We do not think that this measure 
offends against the concept of the Freedom 
of Press, and no suggestion has been made 
to us to that effect." *  *  * 

This is in reference to the registration of 
printing presses, the registration of 
newspapers and periodicals, and the 
registration and preservation of books. 

So far as time is concerned, I have 
explained in my previous speech that 
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[Shri K. K. Shah] we have curtailed the 
time considerably; we are also pressing upon   
the State Government to curtail the time. 

So far as my friend, Mr. Jagat Narain is 
concerned, it is a fact that now I am not 
giving the quota according to the circulation 
at present, and if 1 start giving quotas 
according to circulation at present, then the 
big presses will take away a big slice. On the 
contrary, Phave accepted the 1961 circulation 
and given to small papers 50 per cent, more, 
and to big papers  10 per cent. more. 

SHRI JAGAT NARAIN: You may revise 
your policy; you may give it according to the 
1964 circulation. 

SHRI K. K. SHAH: Now if I take the 1964 
circulation, the small papers stand to benefit 
but I do not give any newsprint quota to any 
paper started by a link paper; I only give it to 
a new paper which is not owned by such a 
press. 

The second point made out by him is about 
machinery. So far as machinery is concerned, 
I can assure him that we have taken care to 
see that the small papers get foreign exchange 
for machinery to a little more extent than even 
the big papers, and you can depend upon this 
assurance given by me. And so far as 
machinery from outside is concerned, the 
same will apply, Sir. 

SHRI JAGAT NARAIN; One question. 
We are not getting teleprinters in Haryana. 
Will you please look after our teleprinter 
requirement? 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): He will look into it.   The 
question is: 

"That   the   Bill,    as amended, be 
passed." 

The motion was adopted. 

The Bill, as amended, was passed. 

THE OATHS BILL, 1967 

THE MINISTER OF LAW (SHRI P. 
GOVINDA MENON): Sir, 1 move: — 

"That the Bill to consolidate and amend1 
the law relating to judicial oaths and for 
certain other purposes be taken into 
consideration." 

May I explain within a few minutes the 
provisions of this Bill? There is already in 
existence the Indian Oaths Act, 1873. This 
Act was examined by the Law Commission 
and certain recommendations were made by 
them, and this new Bill has been drafted 
according to those recommendations. I may 
refer to the changes which have been effected 
in the existing law and fembodied in the* Bill. 
Sections 1 to 5 have been repeated in this 
Bill—Sections 1 to 5 of the existing Act. With 
respect to section 6, accepting the sound 
recommendations of the Law Commission a 
change has been made. The existing section 6 
reads: 

"Where the witness, interpreter or juror 
is a Hindu or Muham-madan"    

The preamble of this particular section will go 
to show that there is a sectarian view 
underlying this particular section. Now that 
has been discorded and it has been provided 
in clause 6 of the Bill that every person, 
irrespective of his caste, community or creed, 
shall have the option either to take the oath or 
make the affirmation. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): And that is a healthy change. 

SHRI P. GOVINDA MENON: That is 
what I think. 

Then, Sir, section 7 of the existing Act says 
that it is for each High Court to lay down the 
forms in which oaths and affirmations can be 
made. In order to secure uniformity thro-
ughout the country it has been provided in 
clause 6 itself that the oaths 


